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 the  whole  Indo-Bangladesh  border  of  West
 Dinajpur  district  in  West  Bengal  and  these
 are  done  by  Bangladeshis  who  frequently
 cross  the  border  at  various  points.  They
 penetrate  deep  into  India  and  do  these
 mischiefs  These  activities  increase
 during  the  declining  moon.  BSF  cannot
 prevent  these.  Recently,  cattle  lifting  has
 increased  in  the  Goalpukar  sector.  I  have
 drawn  attention  of  the  Centr:!  Govern-
 ment  many  times  but  no  effective  steps
 have  been  taken  so  far.  I  request  the
 hon’ble  Minister  to  pay  serious  attention
 to  this  important  problem  and  devise  new
 measures  to  prevent  these  crimes,

 [Translation]

 (iv)  Need  to  open  Navodaya  Schools  in
 Bastar  district  of  Madhya  Pradesh

 SHRI  MANKURAM  SODI  (Bastar) :
 Mr,  Deputy-Speaker  Sir,  in  terms  of  area,
 Bastar  is  the  largest  district  in  Madhya
 Pradesh.  Its  area  is  39114  square
 kilometres.  There  are  3388  villages  spread
 throughout  this  district.  Travelling  from
 one  village  to  another  is  a  time-consuming
 process  because  of  inadequate  transport
 facilities.  The  farthest  village  15.0  situated
 atadistance  of  200-250  kilometres  from
 the  district  headquarters.  The  district  is
 predominantly  inhabited  by  Adivasi  popu-
 lation.

 From  the  point  of  view  of  education
 this  district  is  way  behind  other  Adivasi
 districts.  Under  the  Central  Government’s
 New  Education  Policy,  it  has  been  decided
 to  open  one  Navodaya  School  in  each
 district,  That  means  Bastar  district  will
 get  only  one  such  school,  Considering  the
 area  of  the  district  and  the  objective  of
 creating  interest  in  education  among
 Adivasis,  the  Government  is  requested  to
 approve  the  opening  of  two  Navodaya
 Schools  in  Bastar  district.  This  will  help
 providing  Adivasi  students  an  opportunity
 to  receive  higher  education.

 (v)  Need  ०  ban  advertisement  relating  to
 eggs,  meat  and  alcohol  on  media

 SHRI  VIRDHI  CHANDER  JAIN
 (Barmer)  :  -.  Deputy-Speaker  Sir,  prior
 to  independence  and  until  four  years  back,
 advertisements  relating  to  eggs,  meat,
 alcohol  and  other  intoxicants  were  banned

 on  the  media.  This  was  dohe  in  keeping

 with  our  religious  customs,  directive
 Principles  of  the  Constitution  advertise-
 ment  code  and  in  deference  to  the  senti-
 ments  of  the  majority  community  of  this
 country.  Such  advertisements  continue  to
 appear  in  newspapers  and  on  Government
 media,  such  as,  T.V_  and  radio  despite  the
 official  stand  on  the  issue  Advertisements
 relating  to  eggs,  meat  and  alcohol  are
 ungesthetic,  provocative  and  objectionable.
 For  example,  the  current  advertisement
 relating  to  eggs  being  put  out  through
 radio  and  ?  ४  goes  like  this  :

 “Meri  Jaan,  Meri  Jaan,
 ।  love  you.  Mein
 tumhey  brandy
 Pilaonga,  whisky
 ptlaonga  aur  murgi
 ke  ande  khilaonga.
 Meri  Jaan,  Meri  Jaan,
 Sunday  ho  ya  Monday
 roz  khao  घाट,

 If  a  secular  Government  allows  such
 improper  advertisements  on  its  media,  it
 15  acting  in  contravention  of  its  policy  of
 protecting,  preserving  and  promoting
 Indian  culture  and  traditions.  Under  the
 existing  rules,  presentation  of  alcohol
 related  advertisements,  directly  or  indie
 rectly,  15.0  tllegal  and  a  congnisable  offence
 whereas  in  the  advertisement  mentioned
 earlier,  brandy  and  whisky  are  also  being
 advertised  along  with  eggs.  On  the  one
 hand,  the  Government  makes  efforts to
 stem  the  increasing  intake  of  intoxicants
 and  on  the  other  it  encourages  the  use
 of  intoxicants  through  its  media.  These
 advertisements  are  misleading.  Scientific
 research  has  shown  that  eggs  contafn
 deadly  elements  like  uric  acid,  cholestrol,
 avidin  and  9८  द,  These  elements  are
 known  to  cause  eczema,  kidney-stone  and
 ailments  of  the  heart  and  liver.  Current
 advertisements  show  scant  respect  ta
 findings  of  scientists  and  to  the  disorders.
 that  are  caused  following  consumption  of
 eggs,  while  they  go  on  misleading  viewers
 and  listeners.  Hence  these  advertisements
 are  misleading  and  detrimental  to  consumer
 interests.

 Therefore,  the  Information  and  छे
 casting  Ministry  of  the  Central  Govern-
 ment  is  urged  ०  immediately  ban:  -
 tisement  retating.to  eggs,  meat  abd  -
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 fol  on  Doordarshan,  radio  and  in  news-
 papers  and  other  Government  media,
 These  advertisements  are  unaesthetic,
 provocative  and  also  hurt  public  feelings.

 (vi)  Constraction  of  a  bridge  on  -
 near  Shergarh

 SHRI  MANVENDRA  SINGH
 (Mathura)  :  For  the  last  30  years,  resi-
 dents  of  Mathura  and  Aligarh  districts
 have  been  demanding  a  bridge  on  the
 Yamuna  near  Shergarh  in  Mathura  district.
 Special  importance  is  attached  to  the
 construction  of  this  bridge  as  it  will  pro-
 vide a  direct  link  between  Mathura  and
 Aligarh  districts.  This  will  reduce  the
 existing  distance  by  150  kilometres.  At
 the  same  time,  the  proposed  bridge  will
 cut  down  the  distance  between  Mathura
 and  Chhata  and  Mathura  and  Moth  (two
 tehsils  of  this  district)  by  about  100  kilo-
 metres.  This  bridge  would  ‘prove  to  be  a
 boon  to  development  in  the  area.  The
 most  important  benefit  will  be  a  relief
 from  the  increasing  pressure  of  heavy
 vehicles  and  other  transport  on  the  route
 connecting  Meerut,  Ghaziabad  and  Aligarh
 with  Bombay  and  Calcutta.  The  distance
 to  be  covered  would  also  be  reduced  to
 a  large  extent.  Similarly  traffic  moving
 from  Bombay,  Calcutta,  Kanpur  and  Agra
 towards  Aligarh,  Ghaziabad  and  Meerut
 will  be  greatly  benefitted.  The  increasing
 pressure  of  heavy  vehicles  and  other  traffic,
 moving  to  and  from  Mathura,  Delhi,
 Ghaziabad  and  Aligarh,  will  also  ease  off.

 Nearly  8,000  vehicles  moving  to  and
 from  the  Mathura  Oil  Refinery  everyday,
 will  also  have  to  cover  Less  distance.
 Increasing  traffic  on  both  National  High-
 ways  will  greatly  benefit.

 Considering  the  increasing  pressure  of
 traffic  on  National  Highways  and  the  long-
 standing  demand  of  the  public,  I  request
 the  Government  to  construct  a  bridge  on
 the  Yamuna  near  Shergarh  without  further
 delay.

 [Engtish)

 -  -  -  charge  concessional fare  from
 -  pilgrims and  to  -  -  other
 facilities

 SHRI  SYED  SHAHABUDDIN  -
 -ी'  ।  -  -  pilgrimage  takes
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 regularly  27,000  pilgrims  to  Saudi  Arabia.
 The  pilgrimage  logistics  are  organised  by
 the  Haj  Committee  with  the  support  of
 the  Government.  That  includes  arrange-
 ments  for  transportation  of  pilgrims  from
 India  to  Saudi  Arabia  and  back,  by  air
 and  by  sea,  and  their  accommodation  and
 welfare  while  in  Saudi  Arabia  The  Haj
 Committee  Act  is  out  of  date,  as  the
 selection  of  pilgrims  from  various  States
 has  been  decentralised.  I  urge  the  Go-
 vernment  that  the  Haj  Committee  Act
 should  be  amended  at  the  earliest  possible.
 A  policy  decision  should  be  taken  soon
 about  the  availability  of  ships  for  trans-
 portation  of  Haj  pilgrims  in  1989,  and  on
 the  question  of  transferring  the  subsidy  so
 far  available  only  to  pilgrims  travelling  by
 sea,  to  pilgrims  travelling  by  air,  to  bridge
 the  gap  between  the  sea  and  air  fares,  as
 also  on  the  method  for  determination  of
 the  Haj  air  fare.

 Air  India  must  look  upon  Haj  service
 as  a  national  responsibility,  and  not  asa
 commercial  venture,  and  Haj  air  fare
 should  be  fixed  at  2/3  of  the  normal  IATA
 return  fare,  and  all  economy  class  pil-
 gtims  should  receive  a  subsidy  of  1/6  of
 IATA  fare,  It  may  be  added  that  the
 royalty  payable  under  Saudi  Arabian
 regulations  to  the  Saudi  Arabian  Airlines
 jn  case  the  latter  decides  not  to  exercise
 the  option  of  transportation  of  pilgrims
 one  way.  Air  India  should  absorb  the
 royalty.

 The  uncertainty  and  last-minute  rise
 in  fare  level  be  avoided.  The  programme
 of  flights  of  Haj  must  be  published  at
 least  two  months  before  the  commence-
 ment  of  flights

 ।  would  urge  the  formation  of  a
 Standing  Committee  at  the  Central  level,
 with  representation  of  Ministries  of  Exter-
 nal  Affairs,  Finance,  Civil  Aviation  and
 Surface  Transport  to  take  quick  decisions
 whenever  matters  ate  referred  by  the  Haj
 Committee  for  approval  of  Government.

 The  Haj  Committee,  whose  term  has
 expired,  must  be  reconstituted  immmedi-
 ately.

 (viii)  Demand  for  inclusion  of  Telugu  films
 in  film  festivals.

 SHRI  ।.  RAMACHANDRA  REDDY
 (Hindupur)  :  -  great  injustice  was  dose


